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The other point ig that Mr. Padma.
nabham insisted that the Railway Mi-
nister should mpke a statement in
the House, I agreed. After ithat I
went and discussed this matter with
the Railway Minister. He said that
he was willing to come and clarify
all the doubts about it in the minds
of the Members. Subsequently I told
the Parliamentary Affairs Minister,
Margarey Alvajl, also and I also
told Mr. Padmanabham tha; day
... (Interruptions) 1 know, I know.

SHRI MENTAY PADMANABHAM:
Yesterday itself we raised this issue,
Madam, and then you clarified it.

THE DEPUTY CHAIRMAN. Yes-
terday also. You raised it the day
before yesterday also. You raised it
yesterday also, I observed, “As there
is z Jot of pending Government Busi-
ness, we cannot take iy up today or
tomorrow. We may take it up when
the Railway Minister comes to the
House to reply to the discussion on
the Railway Budget which we had
in the House.” Ths is the thing

It is a part of the record I am sure,
the Chairman knows about it, that
‘his is u part of the record. The
Chairman is not so ill-informed, I
must inform the Member who said
thar the Chairman might not be
knowing about it. There is nothing
which the Chairman does not know
of. Everything I sincerely report 1o
the Chairman. So, the Chairman
knows about it. The Chairmen. in
hie wisdom, hag allowed some matter
i be raised by Mr,  Gurudas Das
Gupta. T am not aware of what issue
he is raising. I cannct know about
«t until and unless he jaises it. If
there is aything ob jncﬁonable, T assurg
the House that 1 wiil rot allow it to
go on record.

Now that we have got over our
technical problem T think, Mr. Guru-
das Das Gupta, within those pars-
meters if you want to speak, please
speak.

-

RE IRREGULARITIES IN THE
AWARD OF CONTRACT BY THE
RAILWAYS

SHRI GURUDAS DAS GUPTA:
The main point is irregularity in the
award of contract by the Railways.
The first point i that the Railwoys
had offereq to a firm manufacture of
sleepers ag far back as in 198B. After
one year, in 1939, the offer of the
contract was given to Rayalaseama
Sleepers. The Rayalseema Sleepers
were categorically (old (har they
will have to manufacture the slee-
pers in a particular place. Chan-
takani is the place where they were
to manufacture these sleepers. That
was under the contract given, But
the contract was not met by the firm
in which it was awarded. Where is
the irregularity? In 1988 the offer of
contract was made by the Railways,
in 1989, the comiract was given to 2
firm. but for four years that firm
does not agree (o enter infto a eontract
with the Railways It was an unusual
delay of five years. Why wwas the
delay? The delay was becauge the
firm to which the contract was given
dig not agrec to locate the manufac-
turing unit in that place. where fhey
were asked fo do it by the Railways,
because that place was a place infes-
ted by militant activitias. Therefore.
‘for five years the contract remmined
pending and for five years theore wae
a war of correspondence between the
Rayalaseema Sleepers and the South-
Central Railway. This situation un-
dergocs 5 dramatic chenge in 1892
That gives rise to suspicion. The
dramatic change takes place because
suddenly a partpership is formed.
This partnership is known as V. 5.
Engineering. This partnership, not
according o my information, but
accurding to the pepers thar I haye
with m>. was formed on 6th April
1992 T have with me the Pariner-
ship Deed. 1 have also with me the
Tncome-Tax Clearincs, Bolth  the
papsre show tha; the partnership
was formed on 6th Apl‘i], 1992, In-
cidentally, in the Tncome-tax clear-
tha Managing

aner i ig showm ha
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Director of this Engineering firm
does not pay income-tax, My wife
pays income-tax, but such a firm
which has got such an important
contract, is headed by a Managing
Director, who does not pay imcome-
tax! This is the firsy point. The
second point is that the wagreement
that was pending for over five years
was suddenly signed by the Rayal-
seema enterprise with the Railways
after the formsation of the pariner-
ship agreement. That agreement
was signed on 17th June, 1992 I have
also got a copy of the agreement
which categorically suggests that the
lacation of the factory will have (o
be in Chantakani, the original place
where the Railway had suggested
that the factory should be situated.
This is the third piece of paper I
would like to lay on the Table of the
House. Suddenly on 10th of July,
the Railway agreed to enter into a
tripartite agreement., The Award
wag given to Rayalseema Sleepers,
but after five years they agreed that
the contract should be executed in
company with another engineering
firm, It wes a partnership which
had come Into existence after five
vears of the contract. The firm is
headed by a farmer with no know-
ledge, with no expertise in engineer-
ing and in construction at all There-
fors, my third point is...

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Madam, 1
have a point of order.

THE DEPUTY CHAIRMAN: Mr.

Crupta, let me listen to his point by
order.

SHRI VITHALRAO MADHAVRAO:
JADHAV: The hon. Member is level-
ling allegations egainst the farmers.
He says that farmers do not have any
knowledge. I strongly object to this.
He is underestimating the farmers
community of this country, He must
iske back his words. He should
know that farmers are architecis of

this country, I am myself a farmer.
I know about the business also. So
the hon. Member must take back his
words. He is indulging in character
assassination of farmers of this coun-
try.

THE DEPUTY CHAIRMAN: I
think we should no¢ east any asper-
slon against any kind of profession.

SHRI GURUDAS DAS GUPTA:
Madam, what is this?

THE DEPUTY CHAIRMAN:
Please keep farmers our of it.

SHRI VITHALRAO MADHAVRAOQO
JADHAV: Madam, he must take back
his words.

SHRI GURUDAS DAS GUPTA:
Madam, then, the most important
thing takes place. The tripartite
agreement takes place involving the
VS engineering firm, Five days
after the tripartite agreement, the
location of the factory was changed.
For five years, the Railways weTe in-
sisting in' not changing the location
of the factory, After five years, it
has been suddenly changed, Within
five days after the (ripartite agree-
ment was signed, after ten days, after
the partnership came into existence,
the Railways have found it fit to
change the location of the factory.
The place of location is changed. it
is changed...

SHRI V. NARAYANASAMY (Pon-
dicherry) : Madam, what is the time
allotted to him?

THE DEPUTY CHAIRMAN: I do
not know why he is taking so long.
Mr. Gupta, we have other business
to transact.

SHRT KAMAL MORARKA (Raja-
sthar): Madam, through him for the
firsi time. we are understanding
about the issue.

THE DEPUTY CHAIRMAN: Mr.
Gupta, T have a ot of names for the
so-called Zero Hour itself Then, I
have special mentions.
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SHRI V. NARAYANASAMY:
Madam, 1 do not kmow when Mr.
Gupta has become a spokesman of
the Indian Ezpress.

SHRI JAGESH DESAI (Maha-
rashira): Madam, we have very im-
portang issues to be raised.

THE DEPUTY CHAIRMAN: If
you do not interrupt him, I will see
to it thay he comeludes sooon.

| HAE qw afga (wHe @) -
WER, WA HET Fz oaF  q@AN
..« (F@TeTA)

SHRI GURUDAS DAS GUPTA:
Madam, I will take only two minutes.

Madam, I will come 10 the crucial
point.  Why I call the whole award
Of contract ag irregular is bacause
the Railways haye agreed to change
the place of location of the factory
after five years, after a  particular
partnership firm came into existence
and after the tripartite agreement has
been signed among the partners.

THE DEPUTY CHAIRMAN:
Please b= fast.

SHRI GURUDAS DAS GUPTA:
This unusual favour is being shown
to a particular engineering firm
which is supposed to be headed by a
person who was a farmer in profes-
sion, with no expertise in engineer-
ing at all. Unfortunately,. ..

SHRI V. NARAYANASAMY:
is insulting the farmers.

He

THE DEPUTY CHAIRMAN: He
js not saying anything against the
farmers.

SHRI GURUDAS DAS GUPTA:
Madam, unfortunately after....

SHRI JAGESH DESAI: A person
who heads a firm need not be an ex-
pert. Perhaps the hon Member
does not know abour it.

SHRI KAMAL MORARKA: Mr
Gupta hag no; levelled even a single
allegallion against anybody. Mem-
pers from the other side are unnces-
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sarily getting agitated. His main
complaint was; How could the Rail-
ways get enlighimen; after five
years? ... (Inierruptions) ...

THE DEPUTY CHAIRMAN: Mr.
Gupta, I request you tv be brief. I
have got a lot of Lusiness.

SHRI GURUDAS DAS GUPTA. I
am comirg to the most important
part. Tie mus; important par: is
that the Managing Director of the
piTtnership firm. ..

_ SweAwfs - omrw A § § w
Fr Iigw e

Everyone will get a chance. SIfeT
qedT =W FIAT |

Have courtesy towards other
bers also,

SHRI GURUDAS DAS GUPTA:
The Managing Director of the partner-
ship firm resigned shortly after the
contract was awarded to the two en-
gineering firms and after the Rail-
ways had agreed to relocate the place.
Therefore, the Managing Director of
the firm appears to have been that
important an individual whose bpre-
sence might have influenced the Rail-
ways in changing its decision. He is
no other person than the * of an
important person of this country.

SHRI DIPEN GHOSH: Who is that
gentleman?

THE DEPUTY CHAIRMAN: Now
that is over (Interruptions).

SHRI MENTAY PADMANABHAM:
Madam, after what Mr. Gurudas Das
Gupta., . (Interruptions).

THE DEPUTY CHAIRMAN:
= minute, please.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): The South-Cen-
tral Railway is guilty of gross irregu-
larities. This is a confraet........
(Interruptions).

THE DEPUTY CHAIRMAN: Sikan-
der Bakht Saheb, let me restore order

+[ 1Transliteration in Amabic Script.

Mem-

Just
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w_ I will permit you. (Interrup-
tions), I want Members to please
restore order. Today is the last day
0of the Session.

‘SHRI YASHWANT SINHA. (Bihar);
‘Madam, I have the Chairman’s per-
mission,

THE DEPUTY HAIRMAN: Hag the
Chairman given you permission sub-

sequently? (Interruptions). Just a
minute, please.
=t farRT w'w  (mew w2)

daT Afedr, T8 a9 o FAR T A
¥ AT A TR @y N F A
F % fqu FIT AT, .. (a7wm)

wNTLi oS

e AN A L

THE DEPUTY CHAIRMAN:
Mikander Bakht Saheb, we all Tes-
pec| the Leader of the Opposition.
I wan¢ that there should be order in
the House when I can permit you
to speak. So, let me restore vrder
when you can speak and be heard
properly.

e

SHRI PRAMOD MAHAJAN
(Maharashira) : Then, till order is
restored, you cannot allow all the

Members. It is only as if the Lea-
der of the Opposition is creating
disorder. . .

THE DEPUTY CHAIRMAN: I am
not allowing anybody to speak, Will
you please sit down?

AN HON. MEMBER: He has got
permission on the Narmada issue.

1

oY fawez aew - s fgan, WIS
F TEard ¥ aq 93r v was
grs F12 A AgiueE ¥ A% fufaeex
# fredt 71 &, . (wagw)

LT i bl yf
SIS T e VP LA
.M,A/L}" ;//’/’._y’L/b/M(d—

THE DEPUTY CHAIRMAN: Wait
a minute, please. Order, piease. I
will permit if you want to speak. I
will permit. Bug please lef me in-
form the House of what the Chair-
man has done. Eyerybody cannot
speakk. T feel that every subject,
every Member, is imporcant. (In-
terruptions). I am asking the Mem-
bers of the Treasury Benches also (o
sit down because I have to make....
(Intexruption) .

st frgreT T T ATREET,
T wq g T § gW 93 9§
AT T G5 T AAH 1 AE § )
. (e L

SNESLwd fpdnud
Ll ’Mdé’*ﬁé.f

THE DEPUTY CHAIRMAN:
Please sitr down, Let the Leader of

the Opposition speak. DBut fet me
gsk them to keep quit. If he can
speak along with the entire House.
(Interruptions) . I cannot give him
potection till I ask everybody to
keep quiet. Then 1 can permit him.
(Interruption) You camnot iefl me,
Just a minute.

SHRI JAGESH DESAI:
... (Interruptions).

Madam,

A

I 1Transliteration in Anabic Script.

+[ 1Transliteration in Ambic Secript.
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T QRoqRo mgR T (fagre)
T AT JIOY AT A G A
T T AEF TE FE O A=A A T
TR TG JIAS ATET . IER FI
o FA F1 Fifaw W @ £
(=)

FoeIata . oy 9 gerd #
TNEE O OTEA | g9 g5 Wrey |

(Su=Es )

SHRI JAGESH DESAI; Madam, 1

do not have a loud voice, (Interrup-
twoms)

THE DEPUTY CHAIRMAN: [ will
permit everyone Let me make cer-
tain announcements, The Chairman
hag given permission which ] have in
writing. (Interruptons). Mr. Guru-
das Das Gupta was given permission.
Smt, Sarala Maheshwari was given
permission. Then, Shri Lakhiram
Agarwal, Shri Dave Dr, J. K. Jain,
Shri Ram Gopal Yadav and Shri Ram
Naresh Yadav have been given per-
mission, And, also, I have been in-
formed by the Secretariat....(Inter-
ruption)  Just a second. Mr. Yash-
want Sinha hes also been given per-
migsion by the Chairman on his writ-
ten request which has come in a
proper order also. I have to give
preferemnce to those Members who
have heen given permission by the
Chairman and then another matter.
which is bemp raised in the House,
can be dircussed. We will alow it
to be raised in the House, Now. Mr.
Yashwant Sinha ang the other Mem-
bers who want to speak ... (Inter-
ruptions)

SHRI S. JATPAL REDDY (Andhra
Pradesh): Madam, if the Leader of
the Opposition has risen. he must he
permitted to speak. (Interruptions)

Toawmafa - T2t A3 fqEa w
AR il
I have given my word,

tions) My. Ahluwalia  please
your seat. (Interruptions)

(Interrun-
take

WY ATl wifwan  (sww)
LECH ﬁmmmmw?

Igaamfs . T dnT @ AT
o FifEdr fqw & mraw & A
far 37
= qEaEyg wifa o g e
A FIFE EITE | g AN @ed AGT
FLOWE E ... (WIIW)

SHRI JAGESH DESAI (Maha-
rashira): Madam, there was no time

allotted 1or Special Mentions. (In-
terruptions)

THE DOEPUTY CHAIRMAN: I
know that. The Chairmen has per-
mitted him and I have to allow him,
With due respect of the Leader of
the Opposition, I would like to =3y
twat he will be heard in pin-drop
cilence. 1 can assute him. But the
Cheirman has given him permission.
1 kaye got a written permission for
Mr_ Yashwant Sinha. Let him speak.
T request every Member to be brief.

faom & A (o fowRT @

Tez AifEar, & qen TEA g e,
Faye Y TEaTE ArF U 4 Iuar U
A fa #oar * ﬁ-vrq e w¥
# zEw =®d @ a1 i@t /¥
a‘rﬁ?f 1 wyF1 T@l fegr @ 2o
(mamer) 7g7 ox 3% fEe 0 E\E!
2T 3 oom AT ur § o§v "R
AT ALK Z . (FWAU)

AL L’J,wcd/" Y. 2371
AN St s
L2AILE 5 DN
é/f Z/ z/}(‘/ i (5;{)7/32):'—
o Ll EA S
/)’rbu‘cfdtof(}u//UV
IR Nl bl S i

+[ 1Transliteration in Anabic Script.
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SHRI MENTAY PADMANA-
BHAM: Madam, when the Leader of
the House says something, we have
been hearing him. Likewise, when
the Leader of the Opposition wants
to say someth.ing, we can hear him.
It does mnot matter whether the
Chairman has given him permissibn
or noc. (Imterruptions) '

THE DEPUTY CHAIRMAN: Sikan-
der Bakht Szheb, I am permitting
you.

IOGRING | WS &S 95 T |
ot fowET WS - W9 3§ A
& ABrET |

jc, o
Swmamta : § @ oag <@ g

CISEECIIE I IR R S o T

F5HT g qo1 AfFa . . (WA |

1 will be very happy. That is what
I am doing. What am I doing? I am
requesting all of you (o maintain
order, 1 am ftrying to bring order.
Sinre morning, what am 1 doing
while sitting over here? I am (rying
to restore order in the House. I am
trying to do what the Chairman has
permitted. (Interruptions)

™
=

&

sy fawme wew 0 &R ar 95

o

g, afew ge @ § FEa 7
F @ g, . . (swman=)

L S irtsis}
e e S 35 UL

=i

o4

i TR QRO SEEAIRAT 4E FS
T ART ¥ T T AW AT HAT
. . (sHEa)

+I 1Transliteration in Arabic script.

Wt favR Ted : §Ev aTfEaT
g W aw A 7 '

o

Wbl wcisil
o

Sl THo THo wgaaAwa’ : ad0
FT gt 2. . . (eI .

o fewwl 9w : g 9 T uw
TIIHT FIT E WAT & ;T a7 fae
TEAE FT G R FEAr g g
e mrfax F1 adisrar ST ot )
¥ ng W WEar g fE o =
#1 afesz o & I mETOeR & e

et ame s=fwr & &1 dme
g oar adt 7 osmt @@e & aE
A AW ogE § o awme

A T°F T4 WGAT IIET F
(=owaes)

e
’ﬁ*‘g i ;'?LJ_:F n,‘;ﬁ;/f : t.:;m:»!iﬂ,, B

v & L‘{?_ﬁf et g
ey TRPET i
S b U g et
P gL Pllp i 7
ALt AN/
Loy iy s
il H‘:""’WQ

DR, JINENDRA EKUMAR JAIN:

Madam, there is total * in the
House. (Interruptions)
THE DEPUTY CHAIRMAN: Mrs.

Alve, do you wang to say something?
(Interruptions)

[ JTransliteration in Arabic script.
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o o HFATTAT : I7
w5 uF s wEeen
T gy (swe)
T QT2 F oot FOF aaE-
ardy aw =it fam s L . (saEeT)
ded, . (s@wEiw) . TS SR A -
¥z fem @ | (=mEEw) .

st & @AW gwz AT (I
JIW) : QIEFIE FT AFHE § TSI
& S19 ., . (swEEe)

SHRI S. JAIPAL REDDY: Will
you allow the Leader of the Opposi-
tion? (Interruptions) ...

st o¥o gmo wEmattwEr de,
L (=EeE) .. S g e T
g T 39 queAm & | mifEeam
g ag & fegmmm 3 &9 2%
famare ®T W & AT W T
FEATH AL FT FfEw F QG 2
R EL: () B

THE DEPUTY CHAIRMAN: Pleasc
sit down. (Interruptions).. .. I re-
quest, please. (Interruptions) . ..
Please, Mr, Ahluwalia, please sit
down  Pleasg take your seat. (In-
terruptions) ... T am not permitting,
(Interruptions) ... Please sit down.
(Interruptions) ...

q
Fgl ST

® fgrsm Ug wigallg WM
WE 97T, 9gey O e v o
#eq ¥ AEET Agt £, F A &
a2

THE DEPUTY CHAIRMAN:
Please go back. (Interruptions)...
I caid, “Please go back” (Interrup-
tions) ... I said. “Go back”. (Inter-

ruptions) ... I said, “Please go back”.
(Interruptions) ... When I am trying
to restore order you trv to break it,
(Interruptions) ... Everybody  sit
down, (Interrupcions)... 1 said, “Pl-
ase sit down’. (Interruptions)...
take your seats. I request the Mem-
bers to keen orde- in the House.
(Interruptions) ... Please gn back
to your feat. (Interruptions)...

st uge gHe e el
werenT, aifFeae . . (FEAE) .. 9w

Q¥ 39 937 § Tgg F F A€
2 ) qifseam #1 i F9 gs W
fergsauT 4T 987 3@ qig 1 ATUY
AT | (STTUF)

THE DEPUTY CHAIRMAN:

Please, order, (Interruptions)... I
said, «Pleage, order”. (Interrup-
fions) ...

st qRo URo  Sge AT - ATf-
SICEEANE I E SR
THAT T TN @ & gEE AR
¥ ged ¥ 59 T F1 o€ § AN
a7 989 w4 F O AE@ |
I C - (5

THE DEPUTY CHAIRMAN: I said,
“Please sit down”, (Interruptions) ...
I said, “Please sit down”. {Interrup-
jions) ...

st faweaT wew ;. @=T ATEAT
(samur) . ..

THE DEPUTY CHAIRMAN: I will
allow you. (Interruptions).. . _Le[ me
keep them quiet. (Interruptions).. .
I am (rving to restore order in the
House, (Inferruptions)... If you
want to speak in disorder 1 haye no
obectibn.  (Interruptions) .. If the
Leader of the Opposition wantsA to
speak in disorder T have no objec-
tion. (Interruptions)... I am only
trving to bring order in the Hou.se.
(Interruptions) . .. 1 am only trymg
to bring order in the House. (Inter-
*PHONS) . . .

=t mEa TEQ IEEETeraT - qTfeE-
A H WA SR g, . (1T

o e @ew - (Fem AW
aee afEr @R wwew 7E 7B

+[ ]Transliteration in Arabic script.
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ST S 7 Hqe dew & fearw
ge F F feggmr wmn
e ¥ famn. . (wmEww) . .oow
99 9gd & fawre. . (mEuw) ..
g #gr § fF
- (&M :WJJ._ B 'Mwé @3
WL S g1
Ulslgtds b el o
/“%’d/&- Uéﬁe;ubdd/o’!ﬁ%i’ﬁ@
7 . i
ASIN B Lo, e S
fiat P SpaE i
P Wit e s i {f »
UV AT ek
t;rili.»’ér};‘ -(,{?.E,;- [QLL"";D}/: L
L Ui S s
g VJL;_‘ LRI (S
Sy il o
“Bombay High Courg holds
Pawar guilty in Ahmednagar Lok

Sabha election case.” (interrup-
tions) . _ ..
T HGITAT Fogd £ (AAgw)
a3 grfest @ A
A -

T[ YTransliteration in, Arabic script,

| . ‘..u'”;';';ﬁb ' q,‘",(:d.«;};e |
S Litvis

“Upholding the petitioner'’s alle-
gations, Mr. Justice A.A. Halbe
held Mr, Gadakh and Mr, Pawar
guilty under section 123(4) of the
Representation of the People Act
for making highly defamactory
charges against the candidate In

the election.”

T oww wg § R fegwe
1 gifgdme  Afwer 9 %
AW gE  FEE F AT T &
geae gue Are  fafaees 7 foa@
faors =w frem ¥ fegww ood
FZ F g F geE Ewr Gl
¥ M@ TR AgEe (e
SIEECIIE O O
feggm @ F g WIRE 74T
g FT 9T §3 § 1 "eT w@ifarn
W Fg g § fw e (madn)
A€ § gweH g¥ Og AR IA
W g AT TEIRT AR AT
TTAT H ImEg g0 Ag FeE
TG &1 @Er g | g TaEH
fafiex & grvawm & feww 3edm
A B FEA F I AIA ITE
7 AW ¥ dI E

A’gu-’w 4"‘*’*‘4"»"{/{. &’/qu 51 a;“ru-ﬁ
{‘.J ma”‘"ﬁj Ry /‘/" ki 02

| Lol L 2u irg
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qu!v JUJ}'&J e L)d‘""/a
é//"éwﬂb'-/q—ulv&.—f
C G oy P

l.'dl’..v 5’}4}_#9"/‘ /ijM
.4-‘;:’(-5)/9/ /" s..me“'Mv'& (f

‘/ i‘u‘/ 'U’)(r ,_"-J’J:’ 'w:/

ﬁd— ot S ) fm""_fé i (J‘i;;

wllp & PRV ;3“"’{3&
2 Hh A B e

e

TRE TN T A UF §AE 5
¥ Wi ¥ FeaEm W (=Ewm™)
FOUE  # fafeer (@)
¢ W AG g I sEw
& A, fREr fEew s fdeee
g W omfaw  fE feew @

FA AW ¥ A AgaeE & A6
faffeer w7 @ IEET gAr
qMRT |

guavnafa : wmd wgf @ gEafey
I request the Members to... (Inter-
ruptions), Wair a minute. Let me
allow one person... (Interruptions).

1 tHud. gEeatyar  qifsarg
I { W@ 9T A a3
(7=raam )

THE DEPUTY CHAIRMAN:
Please take your seats. (Interrup-
tiors). 1 ill allow, Go back to your

+[ 1Transliteration in Arabic script.

seats. (Interruptions). What is this?
Wha;i are you doing? (Interrup-
tions) | Go back to your seat, (In-
terruptions). Wait a minute.

T A9l og 9 AT (swewe)
A W owe Jwg R dfey
(=T=mt)

Just a minufe Mr, Jadhav, please
sit dowm. (Interruptions) Mr. Ahlu-
walia, please sit down. (Interrup-
tions) This is not a proper way.
This is really nogf a proper way to
run this House. I was trying to ex-
plain to the entire House.. Mr.
Sikander Bakht, please, 1 was try-
ing to say that the Chairmas has per-
micted a few things. 1 also promised
the Leader of the Opposition that I
will allow him to say whatever is
bothering his mind. I did not know
what was bothering his mind I
must mention here tha; the matter
which you have raised, which has
appeared in today's newspapers...
Just a minute. Please, Ler me give
my rtuling. (Interruptions). You
canno¢ stop me while T am giving my
ruling on the Leader of the Opposi-
etion’s point. (Interruptions) ~What
is this? You stop other Members to
speak. You don't allow the Chair
also to speak, What is this? (Inter-
ruptions) . Pltase, sit down. Wait a
minute, (Interruptions) .

SHRI S. JATPAL REDDY: T gave
a notice.

THE DEPUTY CHATRMAN: Just
a minute, Alnterruptions), Hon
Members, there is not need to get
agitated. (Interrupiions). WMr, Ja-
dhav, will you please allow me 0
run this House? Let me control...
(Interruptions)  Let me explain it
to them. There is nothing... .
(Interruptions). This is not a proper
way. (Interruptions). Mr. Ahlu-
walia, please. ..
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SHRI S. JATPAL REDDY: I gave |
- t

-a notice. (Interruptions).

THE DEPUTY
Please. ..

CHAIRMAN:

. T AT A 9 WM § ar
93 ST WIS (awr)

What is this? This is very untortu-
nage.

B G%g @ AN g @l g
(e

SHR{ VISHVJI' P. SINGH:

Madam, 1 am amazed a; * behaviour

from that side of the House. It is
Very strange,

THE DEPUTY CHAIRMAN: I re-
quest the Member. .. (Interrupzions).
Just a minute. I reques; the IMem-
bers to restore order. I understand,
thete are many issues which are

Dothering you and you and cvery-
body. If these are raised in a pro-
per manner.... If it is a matter

which is relating to the Government,
I can ask the Government to reaci to
it. But if the matter.. Just a
minute. You don’t allow me to speak,
It is very funny tha; the Chair also
canno¢ speak, It is very funny. I
am allowing hundreds of Members to
speak but I cannor give my ruling.
(Interruptions) .

T 9T uES W S @Eest
F FTT FANy 99 FY (sgFe)

AT FFT TEEW AT IWEy
YRW) : A% WO A Sy 3y
§ (W) gw faegw amm 2
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*Expunged as ordered by the Cheir,
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¥ S oA TR (g faegw
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Trk UibJyx CHAIRMAN: Just
& nminuee . (J.RLeTr’upuonS) P
please... (interruptions )...1 allowed
yoc with great patignee and not only
Mr. Gurudas pDag Gupta, but  mauy
other Members who raised objection
irom both sides of the House. To me
this Housg is equal when [ sit here.
It looks to me as if all of you have
become an opposition and I am the
only person to defend myself. This
is really very surprising. I only
wanted fo tell Mr. Sikander Bakht
that I will permit him. I am not de-
nying you the right. But the Chair-
man had given certain things in writ-
ing. If the permission is given in
writing and if the permission which
Mr. Jaipal Reddy or some other
Members  had  raised... (Interrup-
tions) ... Just a minute... (Interrup-
tions) ...You had asxed for permission
and it was discussed by the hair-
man that the matter reparding  the
Chief Minister of Mahashtra and the
selting aside of the election of an
elected candidate of the Lok Sabha,
first of all...(Interruptions)._ .Juts a
minute. . . (Interruptions).. Please,
let me say something and then you
are free. You are free to say it
even otherwise. Who stops anybody?
The matter concern a Lok  Sabha
Member’s election petition. It does
not concern the Rajya Sabha. As
far as Mr. Sharad Pawar is congern-
you would say he ig the Chief Minis-
ter of a State and so we can raise. ..
(Interruptions) .. .

SHRI PRAMOD MAHAJAN: We
are the Council of States... (Inter-
ruptions) . .

THE DEPUTY HAIRMAN; Justa
minute. . . (Interruptions) ...I will al-
low you. Please. .. (Interruptions) ...
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SHRI MURLIDHAR CHANDRA-~
KANT BHANDARE (Maharashtra):
Madam, it cannot be...(Interrup-
tions) ...

THE DEPUTY CHAIRMAN: I will
permit you to give your legal opinion
on thig matter. . . (Interruptions) . ..

SHRI PRAMOD MAHAJAN: Every

time the Chairman permits... (Inter-
ruptions) . ..
DR. JINENDRA KUMAR JAIN:

Madam. . . (Interruptions) . ..

THE DEPUTY CHAIRMAN: About
this matter, when the time comes...
(Interruptions) .. .But let me first ob-
serve what we discussed in the Chair-
man’s Chamber . .. (Interruptions) . . .

SHRI PRAMOD MAHAJAN: It was
not discussed. .. (InterruptionsqQr,

DR. JINENDRA KUMAR JAIN: No
. (Interruptions) . ..

SHRI S. JAIPAL REDDY:
. (Interruptions) . ..

Madam

THE DEPUTY CHAIRMAN: No, it
is a malter which I discussed. I said
that somebody was given permission
and somebody has not been given
permission. So I must ay it waz In
the widom and the tradition of this
House that it was decided that the
matter is  sub  judice. .. (Interrup-
tions) ...

SHRT PRAMOD MAHAJAN It is
not sub judice. It ig the decision of
the High Court.. . (Interruptions)...

SHRI JINENDRA KUMAR JAIN:
It is the decision of the High Court
. (Interruptions) . ..

THE DEPUTY CHAIRMAN: Again,
you are not allowing me to speak.
This is very funny. Have some pa-
tience. I will tell you...(Interrup-
tions) . ..

SHRI S. JAIPAL REDDY: gavea
notice in  writing . (Interrup-
tions) ... You are not permitting me
to speak. . (Interruptions) ...

THE DEPUTY CHAIRMAN: You
can speak afterwards. Let me say
what our wisdom is. Maybe you are
more intelligent than what T am. I
know that you are more intelligent
than I am. Okay. Admit it. I ad-
mi‘ it. Bu'@ it wag decided that this
matter being sub judice because...
(Interruptions) . .

SHRI PRAMOD MAHAJAN: No it
is not sub judice... (Interruptions) ..

DR. JINENDRA KUMAR JAIN:

Np, it is not... (Interruptions) ...
T T
= Ty fr vhw o oEm oFY
7 (wmEwm@) g@ WA ¥
(EragT)

THE DEPUTY CHAIRMAN: Let me
finish. . . (Interruptions) . .

o afsy (sqE@) s s I
AT (wEaw) sm FEEEn F
s¥c Nt g (FmeT) & #
T ot gw w AR A § ANE
TR @1 & wares | (vagET) mWT
A T FEY 2T,
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How can I say it? If you like, I
can write it down and send itto you,
You can read it quietly. But I think
the House also wants to know be-
cause In this matter a stay order has
bzen given by the same court and the
same judge, an  unconditiona] stay.
That is being informed officially. T
don’t know if the matter has been
refferred to the Suprme Court or it is
going to be referred to the Supreme
Court. So the matter... (Interrup-
tions) .. Just listen . (Interrup-
tions) The other day there was a
matter. . . (Interruptions) ...
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MUFTI MOHD. SAYEED (Uttar
Pradesh): Madam, you don't allow
any Member to make his submission
... (Interruptions) ... You don’t al-
low any Member. Why don’t you...
(Interruptions) .. .This is not done...
(Interruptions) ...

THE DEPUTY CHAIRMAN:
o IfET | T A e

I will allow you. .. (Intrruptions) ...
Please. . . (Interruptions) . ..

SHRI MOHD. SAYEED: You don't
allow anybody to speak...(Interrup-
tions) ...

THE DEPUTY HATRMAN:
afsxr 1 T wE a0

Mufti Saheb, do you want me to
allow him or not? Would you want
me to allow him or not?... (Interrup-
tions) ...

MUFTI MOHD. SAYEED: This is
not done. This is not done by the
Chair. You don’t permit anybody to
speak and you make your comments.
Why don’t you allow any Member to
make his submissions?. .. (Interrup-
tions) ...

THE DEPUTY CHAIRMAN: It I

g #fF | o e W
Frferr |

MUFT] MOHD. SAYEED: This is
not the procedure You are not per-
mitting him. .. (Interruptions). ..

THE DEPUTY CHAIRMAN: I I
permit him I will have to permit other
Member; also ... (Interruptions) ...

MUFTI MOHD. SAYEED: You
don’t allow anybody. You give your
judgements. . . (Interruptions) ...

I
|
AN HON. MEMBER: We have 2 |

right to argue...(Interruptions)...

THE DEPUTY CHAIRMAN: All
right. Let the Treasury Benches
argue. Let them  argue...(Inter-
rTuptions) ... The matter was not
allowed. If still the Members want
to speak, then I will allow them...
(Interruptions) . ..

1 fewT qer o wex arfear
oq & §6 (=qqar)

A T e -

[(-C il -;,’i/”: GJJA:“?W!
byl

THE DEPUTY CHAIRMAN: I will
allow Mr. Jaipal Reddy... (Interrup-
tions) . You speak and I will permit
someone else also to speak. I am
allowing Mr. Jaipal Reddy. But, I
am not allowing a discussion... (In-
terruptions) I will allow only a very
limited scope. I must also allow some-
one who wants to raise the sub judice
of it... (Interruptions)

g0 FEOT wEwe - fyw ooe
Naw mw FE F ooy fae
s gew ¥ qfw FE ¥ a9 F
ol et &

Zﬁ'mmi’éﬁ'%o@o
fag, st fa&far =t 37
gt = agA fag ww & faar a@rg
FrE & g feriem 9T ww g

THE DEPUTY CHAIRMAN: Letme
tell you before you speak that the
Chairman has not given permission to
raise this matter. If you are nais-
ing it without the permission of the
Chairman, I do not know that what
will happen to it. You speak and
T will allow others also to speak. But
this is without the permission of the
Chairman. .. (Interruptions) . No, I
am not giving permission. I also

+[ 1Transliteration in Arabic Script.
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gave my Treasoning and the
shme reasoning the Chair-
man had. Under the same rea-
soning, I am not permitting you.
But, still, if you want to make asub-
mission, I will have to see the record
and show it to the Chairman and
see whether it is in order or it is ouf
of order. .. (Interroptions)

SHRI SURESH KALMADI: Madam,
yoo have called Mr. Yashwant Sinha
to speak. .. (Interroptions).

SHRI S. JATPAL REDDY: Madam,
T thank you for the opportunity you
have iiven to me... (Interruptions)

THE DEPUTY CHA'RMAN: Be-
cause he is speaking without the
permission of the Chairman...(Int.
erruptions) The Chairman has not
permiited. . . (Interruptions).

SHRI JAGESH DESAIL: T have a
point of order... (Interruptions) .

SHRI S. JAIPAL REDDY: You
identified me,

THE DEPUTY CHAIRMAN: I said
that the Chairman has not given per-
mission . . . (Interruptions)

SHRI S. JAIPAL REDDY: Madam,
you don’t quote Chairman whenever
it suits somebeody.

THE DEPUTY CHATRMAN: No, Mr.
Jaipal Reddy. DPlease don't make
such allegations. .. (Interruptions)

SHRI S. JAIPAL REDDY: T am
not making. ..

THE DEPUTY CHAIRMAN: There
was an objection ‘from the treasury
benches to Mr. Gurudas Das Gupba’s
raising an issue but bebcause the
Chairman has permitted him, T per-
mitted him against their opposition
also. .. .(Interruptions)

SHRI S. JAIPAL, REDDY: I gave
notice in the very matter... (Inter-
ruptions) . Madam, kindly permit me
if you think that.. (Interruptions).

(31 MAR 1993]
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THE DEFUTY CHAIRMAN: One
minute, please... (Interruptions). The
Chairman's permission was given ta
Mr. Gurudas Das Gupta. So, in spite
of the ruling party opposing it, I per-
mitted him because the Chairman
permitted him and there was a long
discussion. But the Chairman has not
permitted this. ff you are speaking
against the permission, it is up toyou
to speak. It is not in order... (Inter-
ruptions) .

SHRI SURESH KALMADI: How
can he speak? (Interruptions)

SHRI S. JATPAL REDDY: Are you
permitting me or not?

THE DEPUTY CHAIRAN: No, be-
cause the Chairman has not permit-
ted. The Chairman has permitted
nther people. T have got so many
names here. .. (Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I have a point
of arder. . . (Interruptions)

SHRI 5. JAIPAL REDDY: I pave
notice in the very matter. You may
kindly permit me to speak. You
ihange your mind...(Interruptions).

st faeeT e qaaEfear
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THE DEPUTY CHAIRMAN: Mr.

Bhandare wants to say something...

(Interruptions) .

SHR] SURESH KALMADI: Madam,

vou have already calledq Mr. Yash-
want sinha. .. (Interruptions)
SHRI JAGESH DESAIL: Madam,

on a point of order. .. (Interrruptions)

SHRI MURLIDHAR CHANDRA-
K ANT BHANDARE: I am on a point
of order...(Interruptions) .

SHRI S. JAIPAL REDDY: Madam,
you were kind enough to identify me,
T do not kmow what promoted you
to change your mind.

THE DEPUTY CHAIRMAN: Noth-
ing promoted me. Nothing prompts
me exCeot that [ want to follow cer-
tain rules and if somebody naises a
point of order, I should allow  him;
then, let us see. Mr. Bhandare, you
want to speak from the front?

SHERI MURLIDHAR CHANDRA-
KANT BHANDARE: 7 am asking
vour permission... (Interruptions)

——

+HTrans]itrati»on in Arabie Script.
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THE DEPUTY CHAIRMAN: All
right. T will allow you after he
spepks. .. (Interruptions) . There is

total disorder. Please let me restore
order,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Madam, the
issue involves not only a very impor-
tant question of the gbservance of
rule of law but also of the procedure
by this august House. You have spid
that we can discuss the conduct of a
Chief Minister here. On this, T think
I do not apree.

THE DEPUTY CHAIRMAN: I
never sald it. T never said it, T want
1o correct you.

SHRI MURLIDHAER CHANDRA-
KANT BHANDARE: I withdraw it...
(Interruptions) . ..

THE DEPUTY CHAIRMAN: If you
say so that we are not discussing a
matter relating to the Members of the
other House... (Interruptions) . . .
This is how things are misquoted. T
never said that you ran discuss the
conduct of a Chief Minister T shid
yvou would say that we can discuss. I
did not say that. I do not want a
discussion pn a matter relating to the
States. .. (Interruptions) . ..

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Therefore, my
first point of order is, we, the Coun-
cil of States,... (Interruptions) ...

DR. ABRAR. AHMED: M. Chair-
man has not permitted. Then how
can anyone be allowed to speak on

THE DEPUTY CHATRMAN: Hz has
that?. .. (Interruptions) ...
“Deak.

SHRI MURILIDHAR CHANDRA-
KANT BHANDARE. Therefore, my
raised n voint nf order. Tet him
firat paint of grde~ iz wa. the Coun-
rl] of States, cannot discuss mnything
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which really concerns, the Maharash-
tra State Legislative Assembly, the
Legislative  Assembly of my State.
The second important thing is this.
I¢t me refer to Section 116(b). It
says that when the operation of an
order is stayed by a High Cour¢ or
£s the case may be, the Supreme
Court. .. (Interruptions) ...

MUFTI MOHD.

Gf wnat?

SAYEED: Section

SHII S. JATPAL REDDY: What is
that Section?

THE DEPUTY CHAIRMAN: What
are you reading from? What is that
book?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: This is Repre-
sentation of the People Act accord-
ing to which we are all elected. This
says, when there is a gtay there is no
order at all. The order stands stayed
in terms of this provision. Today
there is a stay order given for six
weeks. I do not want to stand on
technicalities. Every day we  say,

IAHT  EAHT-TI GTAT AT gH e
3

1 think this is not 3 matter =ither of
public morality or legality. I think
there is a reCourse to law. As of to-
day, nobody is disqualified because of
the provisions of Section 8(a) of the
Representation of the People Act.
Therefore, T think it is totally wrong
for any Member... (Interruptions) ...

Fagaraly: Fws afT ) (FEem)

This is not proper that you do not
allow Members to speak.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: It is, therefore,
totally wrong for any Member to dis-
cuss this either on the ground of
morality, or legality or on the ground
of the functions of this House. There-
fore, T reoausst for your ruling and
thig issue must be put an end to im-
mediately and nobody else shonld he al-
Yowed o discuss, .. (Interrupions),

[31 MAR. 1993 ]
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SHRI S. JAIPAL REDDY: You

kindly hear me, Madam I am on a
point of order.

THE DEPUTY CHAIRMAN: You
cannot. . . (Interruptions) ... You are
not in the Chair. .. ({nierruptions) . ..
It is a matter which comes under
Section 116(b) (3) of the Representa-
tion of the Pevple Act. Keeping (his
in view, the Chairman, in his wisdom,
di¢ not give permission to raise this
issuc. If the permissins was grant-
ed and it was in order, I would have
permitted you to speak. When it is
not in order and if you speak...(In-
terruptions) ...

SHRI S. JATIPAL REDDY: You
have permitted me. Let me respond
to his point of order. Let me respond
to his point of order.

THE DEPUTY CHAIRMAN: The
matter is sub judice because the mat-
ter is not final. It ig still there. It

can be challenge in the Supreme
Court.
SHRI SIKANDER BAKXHT: I am

talking about the finality of the order.
We are only saying that once he is
held guilty, he has no moral business
to continue as the Chizf Minister.

SHRI S. JATPAL REDDY: Let me
respond to the point of order of Mr.
Murlidhar Chandrakant Bhandare He
has naised a point of order. You gave
vermission tc him. You also permit
me to respond tof his point of order.

THE DFPUTY CHATRMAN: Do you
have a point of order?

He 2 g Amy AfeT o
7% WET 2

1 will permit you.

ITRY G A Y, T e
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Tt is noint of order, T am permitting.
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SHRI S. JAIPAL REDDY: I con-
sider myself very lucky because I
am at least permitted to speak in res-
ponse to his point of order.
Mr. Bhandare hasreferred o the stay
order. In my opinion, it is not rele-
vant. Let me draw your attention
and the attention of the House to the
judgement of the High Courtg Auran-
gabad Bench.

THE DEPUTY CHAIRMAN: You
cannot refer to it if it is out of order,

SHRI S. JAIPAL REDDY:
referring to the point of order.

I am

SHRI SURESH KALMADI (Maha-
rashtra): Madam, the full judgment
has not come and it will come gnly
on Monday or Tuesday. So, how can
we discuss it? ... (Interruptions) ...

SHRI S. JAIPAL REDDY: Madam
I pm referring only to the operative
part of the judgment... (Interrup-
tions) ... s

SHRI SURESH KALMADI: Madam,
he cannot produce any document...
(Integrruptions) . .. i

SHRI S. JAIPAL REDDY: Madam,
these people do nop know where their
interests lie . (Interruptions) ...
They do mot know really where in-
terests lie. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: M.
Murlidhar Bhandare has referred to
a section of that Act and you chal-
lenge that. . (Interruptions)...He
quoted a section... (Inierruptions) ..,
You challenge that...(Interruptions)
...If it is in order, nobody will stop
you. If i¢ is out of order, Iwill not
permit it. .. (Interruptions) ...

SHRI S. JAIPAI, REDDY: Mndam,
section 116 does not apply There...
(Intermptions) .

SHRI SURESH KALMADI: The full
judgment has not come. It is going
to come only on Monday or Tuesday.

Contract by the 328
e Railways

ter?... (Interruptions) ...The full
judgment is awaited only on Monday
or Tuesday...(Interruptions)...

=t g g (fugre) Aem,
frodte Ffog T AT & AR
AT WRE qaIK F q919 ¥ @ & |

THE DEPUTY CHAIRMAN; Order,
plzase. (Interruptions) .. Order,
order, pl=ase...(Interruptions) . . .
Pleage do not make any unnecessary
comments. I am not allowing them
to go on record...(Interruptions)...
Any unneces:zary comments are not
going on record... (Interruptions) ...

ql T W g WY TR
AaT F ar@ Wy yF A L.
(smaew) ...

SHRI S. JAIPAL REDDY: Mizdam,
you are not allowing me. .. (Inter-
ruptions). Madam, you are not al-
lowing mel.. . . (Interruptiomns). . .
Madam, you are nog allowing me to
respond to the point of order rgised
oy Mr, Bhandare... (Interruptions)

THE DEPUTY CHAIRMAN: You
better formulate it quickly because 1
have to adjourn the House for lunch.

fasra| @en @ Tal gl

We do not have much business...

(Interruptions) ...

s §Hlz  WEFwA : Jg ATHAT
g T @ fawRE @ & T )

THE DEPUTY CHAIRMAN: It is
not so, There are very many impor-
tant matters lying here. . . (Interrup-
tiong) . . .because the agreement Wwas
that as long as we had fo finish any
financial business, we were not going
to have the lunch heur...(Interrup-
tions) ...

| e S, A AT e A A
So, how can he talk abouy that mat- ®e 7 °
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SHRI S. JAIPAL REDLY : Madam The House re-assembled at thirty-

the point or order raised by Mr.
Bhandare is not relevnt in this con-
text. .. (Interruptions) . ..

SHRI SUSHILKUMAR SAMBHAJI-
RAO SHINDE (Maharashtra): Ma-
dam, on the decision of the Deputy
Chairman there cannot be any point
of order... (Interruptions)...On the
point of order raised by Mr. Bhan-
dare, you have given your decision
and there cannot be any point of
order on that,.. (Interruptions) . . .

THE DEPUTY CHAIRMAN: I am
only sayinz that the Chairman has
no¢ permitted. .. (Interruptions) . ..

SHRI SURESH KALMADI: Madam,
the High Court itself has stayed it.
How can they discuss it?. .. (Interrup-
tions) ...The High Court itself has
stayed it.. ! (Interruptions) ... how
can they discuss it? It is going too
far... (Intérruptions) ...

THE DEPUTY CHAIMAN: Mr.
Murlidghar Bhandare referred to a
saction of the Act and said thag this
cannot bz mentioned, That is what
he referred to...(Interruptions)...

SHRI S. JAIPAL REDDY: Madam,
I am not being allowed to respond
to the point of order of Mr. Bhan-
dare. .. (Interruptions) . ..

THE DEPUTY CHAIRMAN: Please
let me restore order in the House...
(Interruptions) ...

SHRI S. JAIPAL REDDY: As a
protest against the obstructionist tac-
tics of the Congress(I), we stage a
walk-out.

[At this stage, some hon, Members
left the Chamber].

THE DEPUTY CHAIRMAN: The
House is adjournsd ‘for lunch till
230 p.m.

The House then adjourned
for lunch a¢ thirty-one minu-
tes past one of the clock.

three minutes past twes of the clock.

[The Vice-Chajrman (Syed Sibtey
Razi) in the Chair].

THE VICE-CHAIRMAN (SYED
SIBIEY RAZI): Chairman has given
permission to certain hon. Members
io speak. So, I am calling them. I
would request Members o take the
minimum tme, Shrimati Sarla
Maheshwari. -

sy ww fag o o @<, qF
'T(fﬂ;ﬂTT-r Afsg, diEz #w AR
A # wRE fgme ff9d

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): There is no permis-
sion for point of order.

st wa {aa wlaw : AT AT
UE ATET § AT g, A9 [
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THE  VICE-CHAIRMIAN (SYED
SIBTEY RAZI): We are not discus-
sing the routine business. I am cal-
ling certain Members who have beenr
given permission by the Chairman.
You can raise a point of order if the
Members, who is speaking, goes out
of order, Yiou can’t raise a point of
order in the beginning.

EE. RESIGNATION ..BY SOME
MEMBERS OF THE AIR TIME
COMMITTEE
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